It CELL, H
HE beth

OFFICE OF
THE CHIEF JUDICIAL MAGISTRATE, PATIALA HOUSE COURTS, NEW DELHI

DISTRICT, NEW DELHI N /Q\GI

ORDER

In pursvance of the directi : ;
14/DHC/Gaz.-11B/G- irections contained in the Hon’ble High Court of Delhi vi
District & Sessio I:SGJZ;Q; L-EI-\]2(H)!2026. da_ltec! 20.04.2026 and consequent upon approval l:;fh lth:ldfdo;dr'i:r i oi
» New Delhi District, it is hereby ordered that for the purpose of equal dist;'ibutil:;:p;f

work between Digital Traffic C
. ourt No. ipital Tv: wi
into force with immediate effect: 0. 1 and Digital Traffic Court No. 2, the following arrangement shall come

1. The pending digital traffic chall
Bl ans cases shall b Wi ‘gt o
equally between Digital Traffic Court No. 1 and Digita?'ls::agfrf(izg E(':tzﬂrf ﬁ?;.gfse e L

2. The territorial jurisdiction i - i
SRE S aehnd eJr: on in respect of traffic circles for allocation of fresh digital challans shall stand

Digital Traffic Court No. 1 Digital Traffic Court No. 2
Parliament Street Circle Chanakya Puri Circle
Parliament House Circle Barakhamba Road Circle

Tughlak Road Tilak Marg Circle

3. It is further divected that all fresh traffic
( challans shall be allocated to Digi igi
Traffic Court No. 2 with the above distribution of traffic circles. e to Digial Traffic Court No. 1 and Digiat

4. Worthy DCP Traffic Police Head ii
quarters (HQ), Todapur, New Delhi is requested to ensure that digital
are equally allocated between both the Digital Traffic Court No. 1 & Digital Traffic Court No. 2. el e

5. The Computer Branch is directed to take necessa i i i [
e ry steps for implementation of this order, inciuding transfer of
Eases from D1g1tal Ti'afﬁc.C:ourt No. 1 to Digital Traffic Court No. 2 in CIS, creation and activationgof separate
ourt CIS Login ID for Digjtal Traffic Court No. 2, and proper mapping/tagging of traffic circles in the system.

6. After transfer of all t.he. challans from Digital Traffic Court No. 1 to Digital Traffic Court No. 2, in respect of
Eh? present order compliance report shall be duly forwarded to this office and also computer branch for
information.

This issues with the approval of the Ld. Principal District & Sessions Judge, New Delhi District.

No. |06~ L 11Y /2026/CIM/PHC/New Delhi. Dated 06.05.2026

Copy forwarded for information and necessary action :-

The Ld. Registrar General, Hon'ble High Court of Delhi, New Delhi. (Through Ld. Principal District &

Sessions Judge, Patiala House Coust, New Delhi).

PS. to the Ld. Principal District & Sessions Judge, Patiala House Court, New Delhi.

All the Ld. ACIMs, Patiala House Courts, New Delhi District.

The Concerned JMFCs, Paliala House Courts, New Delhi.

The Chief Prosecutor, New Delhi- Distict.

The D.C.P. Traffic Head Quarter, New Delhi District

The Incharge, District Courts Web-Site Committee, Tis Hazari Courts, Delhi.

The Incharge, Computer Room, Patiala House Courts, New Delhi.

The Care Taker, New Delhi District with the direction to affix the capies of the same at all the natice boa
Patiala House Courts Complex, ~ FEEE S

10. The Incharge Cash Branch, New Délhﬁ-Distric;,;I"athla House Courts.
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11, The Secretary, N.D.BA.. X~ TR
12. . Office file, S o7 N
it Chief Judicial M

\;' NDD Patiala House Co ew Delhi
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